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TN THE HTGH
THE STATE OF TELANGANA

FEBRUARY
stx

134881

SINGH

(SPecial

rHuRsDslfHsEsxl; ?l[l\?[Ii$l

THE HONOURABLE

THE

""*"h=id!Hfi 
ffi *H,rEBlf H;fT:1f1;i.lfrlrylti?"l'n'?;

...PETINONER

AND

l.TheDeputyStateTaxofficer(GST),virlluaoCircle,VikarabadDistrict'
reranplxrnt commissioner of state Tax (GST)' Vikarabad Division Ranga

2 The Assts

I 1;sgfli;t',t];l#li:fi.,, or commerciar raxes (Gsr)' rerangana state'

1. *;ff:ftt :
Finance' Nol-rlt DrL'\'^' r!v!r - 

...RESPONDENTS

PetitionunderArticle226oltheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High court may be

pleasedtoissueawrit,orderordirection,moreparticularlyoneinthenatureof

writ of Mandamus Declaring the action of Respondent No-1' as arbitrary' illegal'

unconstitutionar, in vioration of the principres of naturar justice, and violative of

Articres 14, 19, 21and 300A of the constitution of rndia and set aside the

Cancellation order Vide FORM GST REG -19 ' Reference No'

(ARN).360625025084E Dt 17 t7 12025



Petition tlnder section 151 cpc prayingthat in the circumstances statedin the affidavit filed in support of the petition, the High court may be preased todirect the direct the Respondents ," ;;;; ;"J; the Gsr Resistration videF.RM csT REG -19 , Reference No. (ARN).36062s02s084E Dt 1rrt2o2s

Counset for the tretitioner: SRI JAGIN! ROHTT REp
SRI. JAGINI VENKATA NAGA RAJU

counser for the Respondent Nos. 1to4:sRr swAROOp ooRrLLA,
counser for the Respondent No.5:-S.i[Hfi="r",HJif;,' For siate rax

STANDING COUNSEL FOi CENTRAL GOVT.
The Gourt made the following: ORDER
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TN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEFJUSTICE SRI APARESH KUMAR SINGH

ANI)

THE HON'BLE SRI JUSTICE G.M.MOHITJDDIN

WRIT PETITION No.5858 of 2026

Dated: 26.02.2026

Between:

Sree Rama Traders

and

Petitioner

Respondents

The Depury State Tax Officer (GST),
Vikarabad Circle,
Vikarabad District, Telangana,
aia q others.

ORDER

Learned counsel Sri Jagini Rohit, representing learned counsel
SriJagini Venkata Nagaraju, appears for the petitioner.

Sri swaroop oorira, Iearned speciat Government preader tbr
State Tax, appears for respondents No. I to 4.

/
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Sri K.Rajesh Reddy, Iearned central Government counse[,

appears for respondent No.5.

2. tlancellation of Goods and Services Tax (GST) registration of the

petitionr:r vide impugned order dated 17.07.2025 in Form GST REG-19

on grounds of non-flrling of returns for a consecutive period of six

months has been assailed in the writ petition.

3. Lerlrned Special Government Pleader for State Tax submits that

the period of 270 days for approaching the competent authority under

Rule23(t)oftheTelanganaGoodsandServices.faxRules'20l.7,isnot

yetoverforseekingrevocationofthecancellationofregistration.

4.Intlratviewofthematter,thewritpetitionisdisposedofwith

liiertytothepetitionertoapproachthecompetentauthoritywithan

applicationforrevocationofcancellationofregistrationtakingallsuch

groundsoflawaSareavailabletoit.Needlesstosay.thecompetent

authorityu,ouldconsidersuchapplication,ifmadervithintime,in

accordance with law'

5. The 'writ petition is accordingly disposed of' There shall be no

order as to costs

,/
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To,

Miscellaneous applications pending, if any, shall stand closed.

SRINIV DDY

/TRUE COPYII
SECTION OFFICER

1. The Deputy State Tax Officer (GST), Vika , Vikarabad District,
Telangana.

2. The Assistant Commissioner of State Tax (GST), bad Division Ranga
Reddy Division, Telangana.

3. The Principal Commissioner of Commercial Taxes (GST), Telangana State,
Hyderabad

4. fh" Principal Secretary, Revenue (Commercial Taxes) Department,
Secretariat, Hyderabad, Telangana

5. The..Secretary, Union of lndia, Department of Revenue, Ministry of Finance,
North Block, New Delhi - 110001

6. one cc.to sRl. JAGtNt VENKATA NAGA RAJU, Advocate topucl7. Two CCs to SpEctAL GovERNMerur pleAbEn pon sTnrr tAX, High
_ Court for the State of Telangana, at Hyderabad IOUTI8. Two CD Copies
9. one cc to Sri K.Rajesh Reddy, SC for centrar Govt., opucl
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HIGH COURT

DATED:2610212026

ORDER

No.5858 of 2026
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